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LEGISLATIVE DEPARTMENT

Notification
The 25th March, 1949

No. 14-Leg/49.—The following Act of the Provincial Legislature . received
the assent of His Excellency, the Governor of East Punjab on the 21st March,
1949 and is hereby published for general information :— :

THE EAST PUNJAB CONTROL OF BRICKS SUPPLIES ACT, 1949
. East Punjab Act No. 1 of 1949

An Act to controlA brick suppligs in Eé.st .Punjab. |
It is hereby ena.cted as follows i '

1. Short title and extent.—(1) This Act may be called the East Punjab
Control of Bricks " Supplies Act, 1949,

(2) It extends to the whole of the Province of East Punjab.

2. Definitions.—In this Act, unless there is anything repugnant in the
_subject or context— : ST !
(2) ‘Brick’ means any piece of burnt clay having a geometrical'shape
fired in a kiln ; ; ' ‘

il (b)i"kil’n"-means. a structure used for firming b_fiCkS'-; énd; '

~ (c) ‘Dealer’ means any person who deals in bricks or holds s'focks

of bricks for sale and includes his representative or .agent.
— 3.‘?POWéFS to.control supply distribuiibh "bh’coﬁsumrltvio.ﬁl P ’

Provincial (_}overnment:in,so far' as it appears to it to,be'neg'essarc;,f 'Ol:_" lcel;s_.a'ilé}:li

- fordcop;;io!tl){?g the supply obf _brlc_ks or for securing their equitable distr?bution

and availapility. at reasonable prices, may, by notified. TS

“tobricks—. - yy ) lfledorder’pro‘”dem _{egard

(@) for regulating by licenses, permits or othurics. e -
ctrihut ’ wise:.

distribution, transport, acquisition, disposal lslianthf -»ShOrtage&

consumption of bricks ;- = ulacture an

(b). for controlling the Prices at which bricks may be broughi or solci ;

(©) for collecting any inférmation or statistics w; .
ing of the aforesaid matters ;  U°® With a View to the regulat-

(d) for fequiring dealers or kilp own .
: ; . ers : .
}nspgcltlon }sluph accounts and recor to Irneagl;]rtc’cllilll]l an% produce for
urnish such information relating thereto, v b ke and 4
the order ; » @5 may be specified in
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(e) for any incidental and supplementary -matters including in parti-
" cular the entering and search.of premises, vehicles, the seizer by a
a g person authorised to make such search of the brick-in :;espeqt of
: which such person has reason. to believe that contravention of any
. order made under this Act has been, is being or 18 about to be.
committed, the grant for issue of _licenes, permits or other ‘docu-

ments, and the charging of fees therefor.

4. Delegation of Powers.—The Provincial Government may; by order
notified in the Government Gazette, direct that the power to make orders
under section 3 shall, in relation to such matter and subject to such conditions,
if any, as may. be specified in the order be . exercisable also by sucl} _offl.cety of
authority subordinate to the Provincial Government as may be specified in the
order. : ' pare

5. Effect of orders inconsistent ‘with. other enactments.—Any order made

~_-under section 3 shall have effect notwithstanding any thing inconsistent there-
_with contained in any enactment other than this Act or in:any instrument
having effect by virtue of any enactment other than this Act. ¢ :

6. Penalties.—If any person contravenes any order made under section

. '3 he shall be punishable. with imprisonment for a term which may extend
* to three years or-with fine or with'both; and if-the order so provides,’any Court
trying such contravention may direct that any property in respect of which
the Court is satisfied that the order has been contravened or such part of it
as the Court may deem fit shall be forfeited to His Majesty. ‘

1. Attempts and’ abetménts.‘—AnyA pérson who attempts to contravene

or abets a contravention of any order under section 3 shall be deemed to have
contravened, that order. '

8. Offences by Corporutions.—If the persoﬁ contraVcning an order made
under section 3 is a-company or other body, corporate, every Director,
Manager, Secretary or other Officer or Agent thereof shall, unless he proves

.that the contravention took place without his knowledge and that he exercised
all due diligence to prevent such contravention, be deemed to be guilty of such
contravention. ;

)./False Statement.—1f any person—

(i) when required by any order made under section 3 to make any state-
ment or furnish any information, makes any statement or furnishes

any information which is false in any material particular and which
he knows or has reasonable cause to believe to be false. or does
not believe to be true, or ' ol

(ii) makes any such statement as aforesaid in any book, account

record, declaration, return or other document which he is required
by any such order to maintain or furnish ;

he shall be punishable with imprisonment for a t 2 s '
e e erm w
three years or with fine or with both. which may extend to

be cogniza%'i’gmzance of Offences.—An offence committed under this Act shal
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\gistrates? d-forvthe itime:beingitor tryvin’ arsust y the.
4 ’Maglstratesétfi?;g:fg:rgub:section"'('1) ofi'seqtlon;'.QGQ;Oft -thefq:lﬁ of (s:r::l:tlpal :
-}:vgf%;?Sr'zg-d-SQSpmayg ronvapplication:in ;thlsf(b‘eh'alfa 1‘1_12.1d‘e-_. 2)/62 ‘ f p21' gS?Of It<])1n_'y_}-.l
f"-;trr iimaccordance with' the prova'sions,ncon_ta{ne¢11n-sectlons»- to e;;__;
-;z;sa)i,d Godde any!offence:punishable.under’ _thle'Act. :

mpti (1) No . in exercise of any
12. Presumption as orders.—(1) No order r_nadc in ? 4
étfpowericonfefred'gy'or‘un'der this*Actshall be called:in question’in.any court.

11)(2)Where an orderpurports-to have been'made and 'signcd_byfaniatl_thpn]‘.y
i~in-exercise of .any power:conferred 'by orunderithis Actja:courtishall; within
withe: meaning of the Indian- Evidence: Act; 1872, ‘Presume:that-suchvorder ‘Was
so made by the authority.

“13. = Protection -of.action-taken under the “Act.=(1)"No suit, prosecution e
vor-other:Legal:Proceeding shall liezagianst:any person foranything”which:istin |
‘wgood faithdone: or intended to:be done; in-pursuance of iany:"order :made

under section3. . s isrs ; § e

i :-(2)hNo suit or other-legal proceeding: shall lieragainst-the Crown for any
vdamage causedor likely to be

dar _ caused by anything which:is:in‘'good fHith:done or
svintended. to-be-done in pursuance of: anyorder made:under section: 3, -
0 ' -f:KA'RTAR"?SI-NGH.”«CHAWL'-A,
. Deputy Secretary to Government, East Punjaib,

-Legislative Department.

Scanned by CamScanner



